CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 345 of 2002

Jabalpur, this the 4.the day of August, 2004

Hon’bla Mr. Sarweshwar Jha, Administrative Member
-Hon'ble Mr. Madan Mohan, Judicial Member

Prashant Kumar Tamrakar,

aged about 29 years,

S/ Shri P.C. Tamrakar,

sorting Assistant, Office of the

SRU, J.B. DiViSiDn, Katﬂi,

R/e Vivekanand Ward, Katni. APPL ICANT

(By Advocate -~ Shri Rajendra Tiweri Sr. Adv.)

VERSUS

1. Union of India,
through the Secrstary to the
Department of Post, Govt of
India, Naw Delhi.

2. The Superintendent,

Railway Mail Services,

Jabalpur Divisien, Jabalpur. RESPOGNDENTS
(By Advocate - Shri K.N. Pethia)

ORDER (ORAL)

By Sarweshwar Jha,°hdmin£§trativa Member -

The applicant has challesnged the impugned orders of
the respondents dated 4.3.02 and 8.2.2002 whereby the .. :

applicant haglbsen placed under suspension with immediate

SFe—

effect =" (Annexura-A-1) and he Had been served memorendum of
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charges under Rule 14 of the Central Civil Services(Classificatio
€ontrol and Appaal) Rules, 1965 (Annexure -A-2) and also

| against their orders dated 2.6.2003 whereby the penalty of
reduction in the pay scals of Rs. 4000-6000/- from the stage of
Rs. 4,100 to Rs. 4000/~ has been imposed on the applicant for
one year w.8.f. 2.6.2003 anéZ%gtuill not bq_aarning increment
vduring the period of reduction and also thét after the paﬁiod
of reduction is over this will have pestponing effect on his‘

future imcrements.
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2, It is observed that the regpondents havalhouevar,
in the meantime, revoked the order of&%f% sugpension and
also concluded the departmental enquiry/proceeding and
imposed the pénalty of reduction on the applicant vide
impugned order dated 2.6.2003(Annexure-A-9). Accordingly,
the applicant has vide his MA filed on 4.8. 2004;» _csprayed
for quashing of the impugned order of the respondents dated
2.,6.2003 on the ground that the respondents have, on
conclusion bf the enquiry,not found anyth:lry wrong with
¥Wicaste certificate as issued by the $.D.0. Katni and further
that the said certificate has been found to,be}in order. It i?
therefore, proved that the caste certificata'issded in |
favour of the applicant showing him belonging to the 0BC
category was genuine. The penalty of reduction in his payKas,
hol~ “"been imposed on the applicant only on the ground that
the said caste certificate has not been issued by the
concerned authority appropriately. The detailtypbservation of
the concerned authority in his order dated 2.6.2003, which
is in Hindi, can be seen from the said order at internal pags
No.5, wherein it is observed that the said authority has
pointed outwa;g;\{&QL;;?zdxig/of the said certificate/
verification of the caste certificate’) in the offic7ﬁundar
ﬁhe State Govt. This has led to the authorities issuing the
impugned order date 2.6.2003 formiﬁZthat t/; caste certi-
Picate which is otheru1ge genuine has not been issued by the
concerned authorities appropriately. They havg'houever. not
explainedy as to how the applicant was responsible for wh?
tha_sta;a Govt.'authority.has not issued the caste

certificate appropriately.

3. Under these ciscumstances it is difficult to
appreciate the imposition of the penalty of reduction in his

pay imposed on the applicant vide their order dated 2.6.03.
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Accardingly,ua~are inclined to accept the prayer of the
applicant as made in the OA in paragraph 8(1) in so far
as quashingzzemorandum placed at Annexure A-2 and also
as made in ths MA No. 953 for quashing the impugnad order

of the respondents dated 2.6.2003.0lc memﬂh

&
4. Having ragardLFhe facts that the respondents have

found that tha cé%e certificate issued in favour of the
applicant is genuine and also that {ifiﬁtha State Govt.
authority has not issued the caste certificate appropriately,
mﬁ.ailou this OA in so far as it relates to Annexure A-2 and
also HA No. 953/04 in so far as it relates to the impugend
order of the respondents dated 2.6;2003. With this
direction the impugned ordendetandﬁ}quhahed. No costs.

(madan Mohan) : - . (Sarueshuar Jha) <~
Judicial Member : “ARdministrative Menmber






